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Shrimati Renu Chakravartty: From
the statement which hag been, given
to us we find that there are several
States which have not implemented
the interim relief recommended by
the Wage Board in respect of many
establishments, What is the Govern-
ment doing to see that these estab-
lishments implement the order? How
will the Government expedite the
other States falling in line with this
interim award?

Shri D. Sanjivayya: It is not ag if
the other States have not implement-
ed the interim award. The position
is that the other States have not
given us the information. With re-
gard to non-implementation, I have
already made it very clear that in
the case of States which have imple-
mented these recommendations, if
they find that any establishment is
not implementing them, they can
take action under sections 17 and 18.

Shri Kapur Singh: Is it true that
journalists receive favburs from the
Government because they are the
professional image-makers of politi-
cians? If not, why isg it that the other
categories of working class do not
receive the same kind of favoured
treatment?

Shri D, Sanjivayya: I cannot agree
to the statement that journalists re-
ceive any type of favouritism from
the Government. We have appointed
wage boards numbering about 17 or
18 so far

Shri A, P. Sharma: The hon. Min-
ister has just now stated that it is not
possible to fix any time limit for
submitting the repert of this wage
pboard. Normally, whenever a wage
board is appointed a time-limit is
Axed for the receipt of its report.
Why has that not been done so far
as this Wage Board is concerned?

Shri D, Sanjivayya: It is not cor-
rect to say that normally we fix a
time-limit. We do not fix any time-
limit at all,
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Shrimati Vimla Devi: From the
statement it is seen that the interim
award has not been implemented in

the case of all establishments in An-
dhra. What is the reason for that?

Shri D Sanjivayya: We
have that information.

do not

Mer. Speaker: Next question, Shri

D. C. Sharma,

Shri Narendra Singh Mahida: I sug-
gest that Question No. 83, which is
also on the same subject, may be
taken up.

Mr. Speaker: If the Minister has
no objection, it might also be taken
up.

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): They are on two different
subjects,

Mr, Speaker: Then they need not
he taken up together.
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L Siddhanti:

Will the Minister of
Affairs be pleased to state:

(a) whether an agreement has
been reached to form a Joint Officials

Committee to implement the Indo-
Ceylon Pact; and
(b) if so, the steps taken in the

matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir. As a
result of the talkgs between the Com-
monwealth Secretary and the Perma-
nent Secretary of the Ministry of
External Affairs of the Ceylon Gov-
ernment, held in December, 1964
agreement was reached, inter alia, on
the question of setting up of an Indo-
Ceylon Committee, Steps will be
taken to set up the Committee after
the formal approval of the two Gov-
ernments has been announced.

Shri D. C. Sharma: What is going
to be the composition of the Indo-
Cceylon Committee? What are the
functions which this Committee is
supposed to perform?

Shri Dinesh Singh: We have nont
gone into the question of composi-
tion ag yet, because it will be set up
only after the agrcement has been
announced by the twg Governments.
Regarding the functions, it was men-
tioned in the agreement that this
Committee will supervise the imple-
mentation of the agreement.

Shri D. C. Sharma: May 1 know
it this Indo-Ceylon Agremeent, about
which so much noise was made in
this country, is no a kind of damn
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squib or a dead letter which will do
nothin$?

Shri Dinesh Singh: What am I t»
say ahout a conclusion which the
hon. Member has drawn for himself®
Where is the question of dead letter?
The meeting has taken place, the
two Governments have agreed to the
recommendations of the meeting and
the other things will follow.

Shri D, C. Sharma: 1 think the
Indo-Ceylon agreement was arrived
at some months ago and now the
Deputy Minister says that no deci-
sion has been taken yet on the sub-
ject? What does it mean? Ii means
that it was a dead letter so far, a
damn squib so far,

Mr. Speaker: I can only get the
information which the hon. Minister
possesses and gives to the House.

The Minister of External] Affairs
(Shri Swaran Singh) Sir, may [
clarify this? The Indo-Ceylon agree-
ment has been finalised and copies
nf that have been placeq on the
Table of the House. TUnder that
agreement a joint machinery was to
be set up. This subsequent talk
relates to the setting up of that joint
machinery and the scope of its func-
tioning. As a result of the talks
between the representatives of the
Governments of Ceylon and Tndia,
an agreement has been arrived at
the official level with regard to the
functioning of the joint machinery
and the scope of its functioning. But
its announcement has to wait till the
subsequent agreement has been ap-
proved by the two Governments,

Shri P, C. Borooah: I know whe-
ther any assurance has been received
from the Ceylonese Prime Minister,
allaving the apprehensions arising out
of the Cyelon Government’s decision
that it will maintain a separate elec-
toral roll for the Stateless persons
acquiring Ceylonese citizenship and,
if so. what is that assurance?

Shri Dinesh Singh: As the House
knows. the Prime Minister of India
has written to the Prime Minister of
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Ceylon on this subject. We have re-
ceived an interim reply frofn the
Prime Minister of Ceylon. Our Prime
Minister will be sending a reply to
it. The correspondence is still going
on and we cannot do much about
it at this stage.

Dr. L. M. Singhvi: We woulq like
to know whether the Minister of
External Affairs is in a position to
assure this House that there is basic
agreemenY on fundamentals jn res-
pect of the treatment to be accorded
to persong of Indian origin in Ceylon
and, if so, in whai way would this
committee facilitate the implementa-
tion of the broad points of agreemient
in respect of the treatment to be
accorded in the future to persons of
Indian origin in Ceylon?

Shri Swaran Singh: This official
joint committee has nothing to do
with the basic things that have been
agreed upon between the two Prime
Ministers. They have been incorpo-
rated in a solemn agreement. It js
hoped that the two Governments will
honour their commitments under the
Prime Ministers’ agreement.

Shri Surendrapal Singh: Are any
advance arrangements made by the
Government of India for the rehabili-
tation of those Ceylonese Indians
who are likely to be repatriated under
the agreement?

Shri Dinesh Singh: During the last
session I have given some details of
the arrangements we have made,
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Dr. M. 8. Aney: The hon. Minister
has stated in his reply that certain
interim replies have been received
and correspondence is going on and
no final decision has been reached as
vet. May I know whether that cor-
respondence wil] be placed on the
Table of the House?
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Shri Dinesh Singh: I do not know
whether it will be desirable to place
on the Table of the House a letter
received from the Prime Minister of
Ceylon.

Shri Ranga: The hon. Minister says
that he does not know whether it is
desirable or not. Who is to decide it?
Who will answer it.

Dr, L. M. Singhvi: I{ was no ans-
wer at all.

Shri Dinesh Singh: In all thewe
things until the fina] decision ig arriv-
ed at, we do not think it is desirablc
to lay copieg on the Table.

Mr, Speaker: The hon. Minister
must give some positive answer and
not leave it to me. .

Shri Dinesh Singh: As I have said
in the earlier reply, correspondence
is going on and it is not desirable to
lay them on the Table at thig stage.

Mr. Speaker: The Minister thinks
that it is not desirable to lay them
on the Table.

Shri D, C, Sharma: Neither the
Minister nor the Deputy Minister
seems to be in a position to take deci-
sions.

Shri S M. Banerjee: I would like
to know whether Government has
been able to assess the total number
of persong who are likely to come to
India? What preliminary arrange-
ments have been made in this coun-
try to rehabilitate them? Otherwise,
it will be very difficult to deal with
the situation.

Shri Dinesh Singh: The total num-
ber was mentioned in the agreement
itself. We were expecting about
5.25.000 persons to come to India
during a period of fifteen years.
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Shri Man Sinh P, Patel: May 1 know

what is the position of the persons
who are not covered by the two
Prime Ministers’ Agreement and

whether anything will be done in re-
lation to that?

Mr. Speaker: This Question relates
to that Agreement only.
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Shrl Narendra Singh Mahida: May

1 know whether there is any term in’

the Agreement whereby the imple-
mentation of the Agreement would
be re-examined after some time?

Shri Dinesh Singh: This is men-
tioned in the Agreement.

Concentration of Chinese Troops
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Will the Minister of
pleased to state:

Defence be

(a) whether it is possible to indi-
cate the size of the concentration of
the Chinese troops on the borders of
India;

(b) whether it is in excess of the
number of troops normally required
for guarding the borders of a country:
and

(¢) the action proposed to be taken
in the matter?

The Deputy ™inister in the Ministry
of Defence (Dr, D. S Raju): (a)
The Chiner~ are known to have de-
ployed roughly 13 to 16 Divisions on
the northern borders of India.

(b) Yes Sir.

(c¢) All necessary steps have beenr
tsken and our defences are adequate
to meet any eventuality,
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